
MINUTES OF NORMS COMMITTEE NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.8/AⅣl19

(HELD ON 13.06.2018)
UNDER THE CHAIRMANSHIP OF
SHRI S.BoSo REDDY,ADDLoDGFT

彗11■ 聾 ∫ Itty織 識 鱗 榊 ∫囃 職 I響 軍 ‖

Following oficers attCnded the MCCtingi

shri Nand Lal,Consultant,DIPP

Shri Shaish Kumar,TechniCal Expert(COnsultant),DGFT

shH D.N.Mathur,Technical Expert(COnsultant),DGFT

shri Ashok Chandcr Bhttt,FTDO

1)

2)

3)

4)

z. Following are the decisions of the Norms committee after deriberation and RA concerned shall

iut 
" "onr.quential 

action as per Foreign Trade Policy/Procedures:

ⅣIANUAL CASES

SubieCt:FixatiOn of Adhoc Normsis respect of Advance Authorization No.05103327754 dated 19.06.2012.

Decision: Bascd On tllC examination oF thc casC Of irnl by TcChnical Expert(COnsultant iSK))in Fllc No

01/87/050/00157/AM13,thc Committee decidCd to approve following ad‐
hOC norms:‐

Status:
ApprovedCase No. ,{-36 M/s Ester Industries Ltd.

1/87/050/00157/AⅣl13/DES‐ VⅡ

|   ‰ l l::::!:::::::_1::::::=:::::1::::::!::::::::::!:::::::::!:::::::::::::

IMPORTITEM

NDC (NaPhthalene Di
PEN Rcsin(POly Ethylenc
Naphthalate)

RA may take consequential action as Per Policy / Procedures'



1/87/050/00188/AM13/DEs― VH
/s Ester Industries Ltd.Casc Noo A-37

RA FoNo.03/23/040/00143/AM13Adv.Lic.No.and Datc
10330388 dated 24.07.2012

NC No.:8/AⅣl19

Datcd:13.06。 2018

SubieCt:Fixation of Adhoc Normsis respect Of Advance AuthOriZation No.0510330388 dated 24.07.2012.

DeCiSiOn: Based on the exatnination of the case of tirm by Technical Expert

0l/87/050/00188/AM 13, the Committee decided to approve following ad-hoc norms:-

(Consultant {SK}) in File No

EXPORT ITEPT
NDC (NaPhthalene Di

Carboxylate)
PEN Rcsin(POly Ethylene
Naphthalatc)

Poly Ethylene NaPhthalate
M.E.G. (Mono EthYlene GlYcol)

Mono Ethylene GlYcol

RA may take consequential action as per Policy / Procedures'

:Tl〕キi注:,00042′AM19′DES―VII
Case No. A-38

F.No。 34/24/040/00071/AM18Adv.Lic.No and Datc
10043285 dated 14.06。 2017

NC No.:8/API119

Dated:13.06.2018

Subject: Request is for Inclusion of Import Item No. 4 - Polyolefin Elastomer (0.08 Kgs).

Decision: The committee considered the request ofJhe rrrm^antl decided to include Import Item Polyolefin

Elastomerwith quantityof 0.080 Kg in the minutes of Norms Committee-Vll MeetingNo'l which was held on

l l .04.201 8

DttdOr Th COm遣 ∝ COnSd∝dぬ C Кqucst」 血C im ttd“ d“dぬ誠 &SF憮
諸 F蝋 胤 猟

may bc rcad as Aclar Film (POlychlorotrilluoroethylene Film) in thC minutc●   ―́  ^“ ハハ
“
n A′ n● ●n■ op_nl n■ つnl■

朧 t穐高:Ь蔦正訂慕aξiULふni.m2mL o60型翠坐壁里

ASHOK CHANDER BdATT
Foreign Trade Development Oficer
Diadorale General of Foreign Trade
Ministry of Commerce & lndustiy

U@og Bhawan, New Delri

誂lご30034り AⅢ 7DE卜VHⅣl′s ACG Pharmapack PVt.

RA F.No.03/94/040/00564/AM17dv. Lic. No. and Date

10808055 dt。 26.09。 2016.
NC No.:8/AⅣl19

Dated:13.06.2018

SubieCt:RatirlcatiOn oflnput Output Norms against Advance Authorization No.0310808055
dt。 26.09。2016.

乳 lど群0015ツ AM16但 ES―VH
M/s ACG PharmaPack Pvt'

F.No.03/94/0407oo132/AM16Adv. Lic. No. and Date

10796440 dt.04.06.2015.
NC No.:8/AⅣl19

Dated:13.06.2018

2



Subject: Ratilication of Input output Norms against Advance Authorization No' 0310796440

dt. 04.06.201s.

Decision: The committee considered the request of the firm and clecicte. that description of Import Item No'I

may be read as n"rur-rii* (polychlorotriiuoro"firylene Film)- in the minutes of Norms committee-vll

fuf""ting No.9 which was held on St'Ot'ZOt8' 06'02'2018 & 01'03'2018'

SubieCt:RatirlcatiOn Of lnput Output Norms against Advance Authorization No.0310805839
dt。 30。06.2016.

推理場∬榊覇罵獅掘胤捕il路
鶴&C淋電itti駅潔鵠鷲胤猟

〕&01.03.2018。

Iなキi ;ヽ,00298/Apl17ノ 〕DES―VII
Ⅳ1/s ACG Pharmapack PVt.Case No. A-41

Fo No.03/94/040/00212/AM17Adv. Lic. No. and Date

10805839 dt.30.06.2016.
NC No.:8/APl19
Datcd:13.06.2018

1/87/050/00213/
J.J. PlastalloY Pvt. Ltd.

F.No.15/24/040/00002/AM17Adv.Lic.No.and Datc
1510022103 dt.20.06.2016.

NC No。 :8/AⅣl19

Dated:13.06。 2018

Subject: Request of M/s J.J. prastalloy pvt. Ltd. to derete the condition imposed in their Export items by Norms

Committee.

l. The following applications of M/s J.J. Plastalloy Pvt' Ltd', Varanasi was received from RA', varanasi for

fixation of adhoc norrns:-

iluirr org*port tt". as fixed

by Norms Comnrittee

Details of ExPort Item

as per condition sheet

issued bY RA 

-

Ｓ‐

Ｎ

Advance
Auth. No.

Dated RA F No

-PP 

compound
PolyproPYlene

ComPound

F,ll"r Mast"t Barch

1 1510021433 07032014 15/24/040/00013/AM14
PolypropYlene L olnpouno
(Containing 32 ! l%
iolypropylene un6 63 + l%
Calcium Carbonate)

1510022050 20042015 tyzal}aolooool/AMl6 FILLER MASILK bAlし H
cOntaining minimum 60 MT

LLDPE   _
t5/2410401000t0/AM l6

誦 船 溜 :譜らlittand
Polypropylcnc Copolymcrs 24
MT        _

Fillcr Mastcr Batch(PE

BASED)

Flllcr Ma整 1⊆旦219L(2E

1510022068 04072015

1510022070 23072015 151241040100011/AM l6 FILLLR MAb



(PE BASED) (Containing

rninimum LLDPE 48 MT &
D^l.,nrnnwlene 48 MT)

BASED)

Filler Master Batch

FiG. M"tt"t B"rch

5 1510022071 28072015 15ノ24/040/00009/AM16 Filler Master tsatch conlalnlng

minimum 125 MT
Polyptoplene including both

varietv

1510022072 30.07.2015

び

~

15/24/040/00012/AM16 Filler Master Batch contalnrng

minimum 150 MT
Polyproplene including both

Filler Master Batch(PE

BASED)7 1510022077 ol 10 2015 15/24/040/00015/AM 16
I]ILLER MASILK bAltH

(PE BASED)(Containing
minimum LLDPE 48 MT&
Polvoroovienc 48 MT)

FILLER MASTER BATCH
Containing minimull1 155 MT

LLDPE

Filler Master Batch
1510022094 30.032016 15/21/040/00024/AM10

9 1510022103 20062016 15/24/040/00002/AM17
¨ hCOma面ng

minimun1 150 MT Of Lincr
Low Density PQlycthylcnc

Fitler Master Batoh

Online Cases

MPD lNDUSTRIES McCt No/Dac:8/87- Status: APProved

Decision: The committee considered the request of the firm. and noted that earlier Norms committee has

imposed the accountaUiflt, .onaltion.in.tfr" J*fott Items-o.f.the above mentioned authorizations' Therefore'

committee decided that firm may be asked to g*; shipping Bi[s in respect of the above mentioned authorization

in order to examine the request of the firm'

HQ Filc:01/87/050/00308/AM16/IRLA Filc
i56/24/040/00023/AM16/

Decision: Based on thC CXamination of thC Casc Of flrrn by Tcchnical Expcrt(Consultant

01/87/050/00308/AM16,thc Committee decidcd to approvc following ad―
hOC norms:―

Case No.:26/21ノ 87-ALC1/2015  Party Namc:
PVT LTD,

Case No。 :13/8ノ87‐ALC1/2016

2 HQFlle:01/87/050/00125/AM17/

ALC1/2018
13.06.2018

Lic.No/Datc:5610004738

06112015

Party Namc:DR.COATSINK&
RESINS PVT LTD

RLA Filc:03/94/040/00871/AM16/

{DNM.})in■ le no.

Mcet No/Datei8/87-

ALC1/2018
13.06.2018

Lic.No/Date:0310803607

29.03.2016                .

notcd that dctails of manufactllring proccss,

ASHOK C咄

鰍鷲::酬翌1∬盟Diredorateprneral

Status:
Del'erred

IMPORT ITEM
0 335 KgPHTHALIC ANHYDRIDESOR  4150-SHORT  OIL

RESIN(LACTIC BASED) 0 210 KgPENTAERYTHRITOL
0 315 Kg

RA may take consequential action as Policy / Procedures

DeCiSiOn : The Committee considered the case as per agenda and

Ⅲ咄躍酬翼憾聖P

4



5

chernical reaction and m.lecular formula furnished by firm rs for TDDA Adduct whereas exporl product is cyclo

AliphaticAmineModifi"aHuron.r.Therefore'conrmitteedecidedthatfirmmayclarifythematter'

case No.:14/rr/87-ALCl/20r6 fflvui',ffi";?rlriBo"

HQ File :01/87/050/00252/ AMI 7/ RLA File
:03 I 9 4 I 040 I O 1084/AM 1 6/

Decision: Based on thC examination of thC CaSC Of flnn by TCChniCal Expcrt(Consultant(SK})in fllC
01/87/050/00252/AM17,thc Committec dccided to approve foHoヽ

Ving ad―hOC norms:‐

INK ‐Mect No/Date:8/87‐
IALC1/2018
‐13.06.2018

Lic No/Datct0310803792
105.042016

Status: APProved

Status:
Del'erred

HQFire:01/87/050/001e8/AMl7/RLAFile:05t23t040t00t4ttAMt7trt;:.):/i,tt'ts103e8e0e

Decision: The cornmittee consirjered the case as per agenda and decided issue deticiency letter to the authorization

holder for submission of the following ilrformation'

a) Technical descriptions/specificatio-ns, percentage composition (by weighQ ofthe products to be exported'

b) Detailed manufacturing process along with t".ini.ur;urtil"uiion lbiwastages claimed at each stage and each of the

materials required in the manufacturing process'

.j ctr.*i.a 
"ame, 

Technical specificaiiins of iterns proposed to be imported'

d) Whether the scrap g"n"ru,"j in the process it U"itig ,eos"d or not' linot the technical justitication for its non-use may

be fumished. If the scrapis being sotd, the sale value/iommercial value may be indicated'

e) Material balance indicating calculative ,,u,.,n.ni oiirre requirement of each of item for manufacture of each of export

product.

case No.:23/9/87-ALC1/2016

case No.:55ノ 13/87¨ALC1/2016  Party Namc:
PVT LTD,

HQ Filc:01/87/050/00330/AM17/RLA Filc
156/24/040/00016/AM17/

篤 さ‰ 盟 ∬ 謬

駅 S 

存 麟 r翻

諄

MPD INDUSTRIES Mect No/Datc:8/87- Status: APProved

ALC1/2018
13062018

Lic No/Dttci5610004952

21.072016

DeCiSiOn: Based on the examination of the case of firm by Technical Expert (Consultant (DNM) in file no'

01/g7/050/00330iAM17, the cornmittee decidetl to appfove tbllowing ad-hoc norus:-

IⅣIPORT ITE"1EXPORTITEM

REACTIVE   POLYAMIDE
RESIN WITH FREE AMIN0
GROUPS AND VISCOSITY
AT 25 C 125 T0 750 POISES

(SynpO1 140)

o481 KgPENTA ETHYLENE HEXA
AMINE(PEHA)     __

0.027 KgIndustrial Mono CarboxYlic

Fatty Acid

4



0 303 KgPHTHALIC ANHYDRIDEALK 4133 70-short oil atkYd

resin (resin content 70+l-1%)

solid

o.190 KgPENTAERYTHRITOL
0.285 KgMIXED XYLENE

RA may take consequef@4ttoyl Policy / Procedures

Mect No/Datei8/87-
Case No.:1/14ノ 87¨ALC1/2016   Party Name:PORUS

LABORATORIES PVT LTD   ALC1/2018‐
13.06.2018

Lic.No/Datc:0910064034

11082016

Status: APProved

Status:
Rcjected

Decision: Based on the examination of the case of firm by Technical Expert (consultant {DNM'}) in file no'

0l/87/050/003 34lAMll ,the Committee decided to approve following ad-hoc norms:-

HQ Filc 101/87/050/00334/AM17/ RLA Filc
:09/24/040/00241/AM17/

7 1HQ File:01/87/050/00356/AM17/

case No.:23/14/87-ALC1/2016   Party Name:SI GROUP INDIA   MCet No/Date:8/87-
ALC1/2018LlMITED
13.06.2018

RLA File:03/95/040/00400/AM17/ Lic No/Datc:0310807095
12082016

Decision: The committee considered the case as per agenda and noted that earlier norms committee has asked for

sonre technical details tionr the firm and the same *u, 
"oil*.,nicated 

to flrm on 2l'12'2016' However no detsils have

beensubrnittedbythecompany.Therefore,committeedecidedtorejectthecase.

ca品 通 :65/15/8■ ALC1/20“ ‐Pany淑
趾 ξlttX命v.LTR

HQ Fnc Юl慇7Ю590045ν AM17鷺
λttli900605/AM17

IDecision: Based on thC examination of thc Case of flrm by TcChnical Expclt(Consultant(DNM))in fllC n0
01/87/050/00458/AM17,thc Committcc dccidcd to approveお 1lowing ad―

hoc norms:‐

Meet No/Date:8/87-

ALC1/2018
13.06.2018

Lic.No/Datc:0310808313

06102016

Status: ApProved

EXPORT ITEM I QrV IMPORT ITEM QTY

搬
商而術部酬蹟憾辮

W

IPIIPORT ITEMEXPORT ITEⅣl

C884083-CAPPED 0 09 1V
BIFUNCT10NAL PPO

0 231 KgMETHACRYLiC
ANHYDRIDE MAAH

RA may take consequential action as Policv / Proccdures

6

POLY PHENYLENE OXIDE
PPO



0.1339 KgNEOPENTYL GLYCOLPolycstcr Rcsin SYNOLAC
9645S55 0 0356 KgADIPIC ACID

0 2444 KgISOPHTHALIC ACID
o 1078 KgBUTYL CELLOSOLVE

RA may take consequenti4 actton3l Policy / Procedures

case No.:62/16/87‐ ALClノ 201 6  Party Name:
PVT LTD,

HQ Filc:01/87/050/00589/AM17/IRLA Filc
:56/24/040/00031/AM17/

器 耽 5υ0000ツAMlν   碗 筋 liα O。26VAM17

1Decision:Bascd on thC CXamination of thC Casc of
‐
01/87/050/00009/AM18,the Committce dccided to approvc

MPD INDUSTRIES Meet No/Date:8/87- Status: Approved

ALC1/2018
1306.2018

Lic No/Datc:5610005034

ol 12 2016

DeCiSiOn: Based on the examination of the case of firm by Technical Expert (Consultant {SK}) in file no'

0l/87/050/00589/AMl7, the Committee decided to approve tbllowing ad-hoc norms:-

case No.:9/l/ g7_ALCrt20r1 party Name: covESTRO 1 Meet No/Date :8/87-

INDIA) PRIVATE LIMITED ALCI/20I8
I 3.06.20 I 8

Status: APProved

‐Lic.No/Datc10310809933

‐19.12.2016

五品 し,itch面cd Expcr(COnsu● nt{sK))h iL nO・

following ad― hOC nOrms:―

醐翻鼈m躙棚熱l帥

I】燿PORT ITEMEXPORT ITEⅣl
PHTHALIC ANHYDRIDEALKYD   RESIN   (TDl

Modincd,53.40/O Solid Rcsin) 0.120 KgPENTAERYTHRITOL

MIXED XYLENE

TOLUENE DIISOCYANATE

RA may take consequential action as per

IMPORT ITEPIEXPORT ITELII
TOLUENE
DIISOCANTE
(DISMODUR T 80)

1000000 KgDESMODUR L 75(AROMATIC
POLYISOCYANATE BASED ON
TOLULENE DHSOCYANATEIN
ETHYL ACETATE,NON―
VOLATlLE CONTENT 75+/‐2%)

TRI METHYLOL
PROPANE

ETHYL ACETATE

QTY QTY

590000 Kg

107000 Kg

DIETHYLENE
GYLCOL

53000 Kg

250000 Kg



Case No.:10/l 187-ALCllzIll Party Name:-COVESTRO ( Mee-t No/Date:8/87-

IND1A) PRIVATE LIMITED ALCI/2018
13.06.2018

器 脱 5y00010AMly  ttλttiγ99,PAY71鳥
b,41i:∬ lxpC.にもns血 a轟 k゙ヽ hiに lo

R;∫:電:lil:総il」:L,tielli器 i::le:L::i。
1:irtttlllowingad― hOc nOrm雛

‐

Status: APProved

Status: APProved
,case No。 :7/16/87-ALClノ 2016

.HQ File

101/87/050/00534/AM17/

器柵 [ξ剛 iv.叫

RLA Fllc

:03/94/040/00917/AM17/

Decision: Bascd on the exarnination of the case of flrrn by Technical Expcrt(Consultant{DNM})in flle no.

01/87/050/00534/AM17,the Committcc decidcd to approVC loHowing ad―
hoc normsi―

Mcct No/Date:8/87-

ALC1/2018
13.062018

Lic No/Datc:0310810421

lo 01.2017

HEXMETHYLENE Dl‐
IsOCYANATE

800000 KgDESMODUR N 75(ALIPHATIC
POLYISOCYANATE)

TRIETHYL
PHoSPHATE

METHOXY
PROPANOL
ACETATE

al action as per Policy / Procedures

IMPORTITEM
0 1339 KgNEOPENTYL GLYCOLPolyester Resin SYNOLAC
0.0356 KgADIPIC ACID

ISOPHTHALIC ACID

uential action as per Policy / Procedures

褥 辮鵜 聖鰐

|



case No.:59/2/87-ALC1/2017

9

Party Namci COVESTRO(
INDIA)PRIVATE LIMITED

:RLA File

IMcti No/Date:慧 ′慧ウ
_    IStatuS:Approved

ALC1/2018
13.06.2018

Lic No/Date:0310810797

27.01.2017

Technical Expcrt(COnsultant{SK})in flle nO

.ad―hoc norms:‐

HQ Filc

:01/87/050/00116/AM18/

Decision: Bascd on thC
01/87/050/00116/AM18,thc

103/94/040/00952/AM17/

cxanlination of thc casc Of flrln by

Committec dccidcd to approve lollo、 ving

case No.:140/2/87¨ ALC1/2017

HQ Filc

:01/87/050/00197/2へM18/

Decision: Bascd on thc
01/87/050/00197/AM18,the

16 Case No.:47/16/87-ALC1/2016
Party Namcl TECHNO
WAXCHEM PVT LTD.,

Mcct No/Datc:8/87-

ALC1/2018
13.062018

Lic No/Datc:1710006562

31012017

Mcct No/Date:8/87-

ALC1/2018

ASHOK

Status: APProved

Status:
Del'erred

Status:
Deferred

需 剛 lMID｀
うむSTMES造

き慨 Tα

y舒―

1306.2018

RLA Filc                Lic No/Datc:5610005070
:56124lo40100040lAMl7l 30'01'2017

exarnination o1'the case of finn by Technical Expert (consultant {SK}) in trle no

Committee tlecided to approve following ad-hoc norms:-

case N。劇 静
jウ_ALCν狙 6 

鴨ば 猥 Ъ :習 鴨 EЫM「ED

HQ 11816i′恵ウ′036'665恵ё′AMiウ′ RLAliiti17/'4,646′ёo186/AM17/

Decision:Thc Committec considered the case as per agcnda and dCCided to referthe matterto DIPP.

爛蝋慮配需鰹せ∬篤b建Ⅲ嗅e毀,型

咄 酬 鷺lじ鯖

I】頭PORTITEM

TOLUENE
DIISOCYANTE(DESMODUR

1000000 KgDESMODUR L 75
(AROMATIC
POLYISOCYANATE BASED
ON TOLULENE
DIISOCYANATEIN ETHYL
ACETATE,NON― VOLATILE
CONTENT 75+/‐ 2%)

TRI METHYLOL PROPANE

DIETHYLENE GLYCOL

ETHYL ACETATE

action as Per PolicY / Procedures

IMPORTITEMEXPORT ITEⅣl
0 650 KgDIMER ACIDREACTIVE   POLYAMIDE

RESIN TRIETHYLENE PENTANllNE

DIETHYLENE TRIAMINE
(DETA)        _

tial action as per Policy / Procedures



10

―   ‐―― ― ―       ~ ~‐ ~‐   ―    ~ ~       |~               113.06.2018

1Q File i01'8ウ

'030/oo5'4'AMiケ

/  RLA Filc:02/24'646′ 06210/AM17/ ILic.No/Date:0210207300
02022017

Declslon:Thc Comlmittce considcrcd thC CaSC as per agcnda and dCCidcd to refcrthc mattCrto DIPP.

Case No.:51/16/87-ALC1/2016   Party Namc:KARTHI
HoMEPRODUCTS PRIVATE
LIMITED

lTHQFile:01/87/050/00578/AMl7/RLAFile:10124104Q100105/AMt7/Lic'No/Date:101005970306.02.2017

Decision: The cornmittee considered rhe casc as per agenda and decided that firm should fumish the catculation sheet

to arrive at the quantity ofraw material asked for'

ICase No.:74/2′ 87-ALC1/2017

18 HQ File:01/87/050/00131/AM18/

HQ Filc

:01/87/050/00111/AM18/

case No.:41/16/87‐ ALC1/2016

HQ File:01/87/050/00568/AM17/

Mcct No/Date18/87-

ALC1/2018
13.062018

:癬沈l鳥鼻鯰
6.:｀DA監き淵TCyW‐

1306.2018

RLA Filc:03/95/040/00862/AM17/ Lic No/Datc:0310811030
108.022017

RLA Filc

:03/94/040/00886/AM17/

INK Mcet No/Date:8/87‐
ALC1/2018
‐13.06.2018

Lic.No/Datc:0310811120

10022017

Status:
Deferrcd

Status:
Rejected

Status: Approvcd

Status:
Rejected

Decision:The ComtnittCc considcrcd thc Casc as pcr agcnda and noted that carlier noms COmmittec has askcd lor

somc tcchnical details from thc flrnl and thc samc Was communicatcd to flrnl on 21.12.2016 HowcVcr no dctails havc

bccn furnishcd by thc COmpany ThCrcforc,commれ tcc dccidcd to rlcCt thC casc

Case No.:54/2/87¨ ALC1/2017  Party Namc:DR.COATS
&RESINS PVT.LTD

Decision: Bascd on the exanlination of thC case of flrin by Technical Expcrt(COnsultant iSK})in fllC

01/87/050/00111/AM18,thc Committec dccidcd to approvc following ad―
hoc norms:―

Party Namei VIKAS ECOTECH
LIMITED

RLA Fllc:05/24/040/00549/AM17/

Mcet No/Datc:8/87-

ALC1/2018
13.062018

Lic No/Date:0510401609
13022017

鵬 翻 瀞
ASHOK CHANDERも 語Al I

I「嘔PORT ITEMEXPORT ITEⅣl
0.636 KgREACTIVE   POLYAMIDE

RESIN WITH FREE AMINO
GROUPS AND VISCOSITY
AT 25 C 125 T0 750 POISES

(Synp01 140)

0 481 KgPENTA ETHYLENE HEXA
AMINE(PEHA)

lndustrial Mono CarboxYlic

RA may take consequential action as Policy / Procedures

20

UOドロ
‐
Bhunt NeW Delhi

一　

一



11

Declslon:Thc ComlnittCc cOnsidcrcd thC CaSC as pCr agcnda and dCCidcd to rqcctthc CasC as spcciflc impOrtitcm has

lnOt bC givcn

case No.:62/2/87-ALC1/2017  Party Namc:GALA SHRINK FIT MCCtNo/Datc:8/87‐
     StatuS:Approved

ALC1/2018
13062018

Lic No/Datc1031 0811 632

器 島児5υtt VAM Ⅳ  鷺 λttliυ mttAШ

〔l:and“dl箕 疏 Iowd制 。輛叫
“

■∝ ∞ rm―

Decision:Thc Conllnittcc COnsidCrcd thC casc as pcr agCl

lcase No.:20ノ 2/87‐ ALC1/2017

22責
Q rile:01/87/050/00077/AM18/

case No。 :19ノ2/87‐ ALC1/2017

23 AO Filc:01/87/050/00076/AM18/

lcase No.:19/3/87-ALC1/2017

24 HQ Filc:01/8ケ /63o/oo220/AM18/

器柵 tξ艦 跳 D
RLA Fllc:03/94/040/01179/AM17/

器柵 i:艦馳 D
良LA rile:63'04'646′ 61178/AM17/

器ぶぽi3簡鮮聡lT臥

RLA Filc:03/94/040/01180/AM17/

Mcct No/Date:8/87-

ALC1/2018
13062018

1Lic.No/Date:0310812230

‐30.03.2017

Mcet No/Date:8/87-

ALC1/2018
‐13.06.2018
‐
Lic No/Date:0310812317
.31.032017

Mcct No/Datc:8/87-

ALC1/2018
13062018

Lic.No/Datci0310812319

31.03.2017

tO referthc mattertO DIPP.

beclslon:Thc Commltec conddcrcd thc casc as pcr agcnda and dccidcd tO rcfCrthc mattCrto DIPP

Status:
Del'erred

Status:
Del'erred

Status:
Deferred

Decision:Thc CommittCe considcrcd thC Casc as pcr agcnda and dCCidCd tO rctrthc mattcrto DIPP.

Decislon:Thc Colnnlittce considered the case as per agenda and dccidCd

34822 KgPOLYOLEFIN ELASTOMER
(ENGAGE 8440)

CROSS      LINKABLE
POLYETHYLENE
coMPoUND(CONTAINING
86.2%     POLYOLEFIN
ELASTOMER)

RA may take
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case No.:28ノ 2′87-ALCl′ 2017 Party Name: SPERRY PI'AST

LTD.

HQFile:01/87/050/00085/AM18/RLAFile:051241040100660lAN||11

DeCiSiOn: The Comrnittee considered the case as per agenda and decided

not be given.

Mcct No/Date:8/87‐

ALC1/2018
13062018

Lic.No/Datc:0510402145

03.042017                .

tO rlCCtthC case as specinc importitcm has

StatuS:

Reiected

case N。 .:'う′2/t7‐ ALC1/2017    1aly｀ :iti SPЁ良良
Y PLAST    IMCCt No/Date:8/87‐

IALC1/2018LTD.
113.06.2018

HQ Filc:01/恵 7'050/00086/AMl恵 /  RLA Filc:o5/'4′
040/00662/AMl'′  Lit.｀ 6′bitc:o510402144

03042017

Decision:The Committee considered the casc as per agenda and decidcd tO raCCtthc case as spCCiflc

nOt bc givcn

case No.:11/2/87-ALClノ 2017

lcase No.:87/2/87‐ALC1/2017

30

1HQ File

Party Namc:DURLAX
ARCHTECH PVT LTD

Party Namc:SUPREME
PETROCHEM LTD,

RLA Filc

Mcct No/Date:8/87-

ALC1/2018
1306.2018

Mcct No/Datc:8/87‐

ALC1/2018
13.06.2018

Lic No/Datc:0310813556

IStatus:

IReiected

import hem has

Status:
Deferred

for replY to

Status:
Deferred

Status:
Deferred

Status: ApProved

【18/  RLA Fiig:03/94/040/01073/AM17/ Lic.No/Datc:031081240227 HQ Filc:01/87/050/00068/AN lo 04.2017

Decision: The Comrnittee considered the case as per agenda

the DL. Therefore, Committee decided to det'er the matter'

and noted that firm has asked tbr more time

case No.:33/2/87‐ ALClノ 2017

‐
  Case No::1:/'/恵 7¨ALClノ 2017    Party Na轟

`i buttLAX        MCCt No/Datc:8/87-ARCHTECH PVT LTD        ALC1/2018
13.062018

.28 HQ Fitibi/8'763o/06676/AM18/ 
良LA Fiit ibj/94/046/oill1/AM17′  Lic,No/Datc:0310812403

1lo.04.2017

DeCiSiOn: The Comrnittee considered the case as per agenda and noted that firm has asked for more time for feply to

the DL. Theretbre, Committee decided to defer the matter'

:認鉗どζ群翻TP°
LY 造:慨胃
にV8■

1306.2018

: :07t241040t00004/AMt8/ Lic.No/Date:07101 I 1440
Zg HQ File:01/87/050/00090/AM18/ RLA File 

"O7lz4to4otoouu4lANrr' 2l.O4.Z,tj

Decision: The Comrnittee considered the case as per agenda and decided that firm may ftrrnish the technical name ol'

their imPort item.

ASHOK C

脚 翼:腑躙躙M慨1柵
1織鰈



:01/87/050/00144/AM 18/
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:03/95/040/00144/AM18/ 25052017

Decls10n:Thc CominittCc considcrcd thC CasC as pCr agcnda and dCCidCd to approvcd fol10Wing ad―
hoc norrnl―

case No.:133/2ノ 87‐ALC1/2017   Party Name:G B RUBBER
PRODUCTS

31 HO Filし :Oi/81/050/00190/AM18/ L`A rilc:31/8」

'040/00140/AM17/ Lic No/Datei3 110066787
19062017

Decision:Thc CommittcC considcrcd thc casc as pcr agenda and dcCidcd tO retrthc mattcrto DIPP.

Case No.:31/5 lgl_ALcrlzlrl party Narne: covESTRO ( Meet No/Date:8/87-

rNoin; PRIVATE LIMITED ALCI/2018
13.06.2018

RLA Fllc

:03/94/040/00381/AM18/

Mcct No/Datc:8/87-

ALC1/2018
13062018

Lic No/Datc:0310815265

21082017

Status:
Deferred

Status: APProvcd

Status:
Delerred

IDecision:Thc CommittCC considcrcd thc casc as pcr agcnda and dCCidCd tO approVCd f01loWing ad‐
hoc norms:―

HQ Filc

:01/87/050/00346/AM18/

case No.:6ノ8/87‐ ALC1/2018

10 riも :o1/8'/050/00127/AM19/

:蹴 獣 :Ⅷ 肌 HMFED

RLA Filc:09ノ 24ノ040/00249/AM18/

Mcct No/Date:8/87‐

ALC1/2018
13_06.2018

‐Lic No/Datc:0910065435

ASHOK CHANDER BH鰤

I「嘔PORT ITEM

179 500 M TsTYRENE MONOMER
STYRENE METHYL
METHACRYLATE
(INJECT10N MOULDING

78750 M TMETHYL METHACRYLATE
STYRENE METHYL
METHACRYLATE
(EXTRUSION GX4!E)

STYRENE MONOMER

METHYL METHACRYLATE

action as per PolicY / Procedures

IPIPORT ITEPlEXPORT ITEM
TOLUENE
DHSOCYANATE(DISMODUR
T80)              __

1000000 KgDESMODUR L 75
(AROMATIC
POLYISOCYANATE
BASED ON TOLULENE
DHSOCYANATEIN
ETHYL ACETATE,NON‐
VOLATILE CONTENT
75+/-2%)

TRI METHYLOL PROPANE

DIETHYLENE GLYCOL

ETHYL ACETATE

action as Per PolicY / Procedures

||
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06092017

Declslon:The Colllnlittcc conSidCrcd thc casc as pcr agcnda and dccidCd to rcfcr thc inattcr to TCChnical Expcrt

(COnSultant l)

Case No.:23l9 t87-ALCltz,Ill Party Name: eCOpt-RSf lfO' Meet No/Date:8/87-
ALCI/2018
13p6.20t8

Status: APProved

HQ Filc

:01/87/050/00464/AM18/

RLA File

:03/94/040/00932/AM17/

ILic No/Date:0310815763

14.09.2017

Declslon:Thc ComnlittCc considercd thC Case as per agcnda and dCCided to approvcd folloヽ
ving ad― hOC norln:

34

017  1Part,N:轟 c:Eё61LAs十二十b  M86t No/Datc:8/87-     Status:Approved'  Case No。 :24/9/87‐ ALC1/2
ALC1/2018
113.06.2018

HQ Filc

:01/87/050/00465/AM18/

RLA Fllc

:03/94/040/01128/AM17/

Lic No/Datci03 10815761

1409.2017

I)eclslon:The Committec considCred thc case as pcr agenda and decidcd to approVed foloヽ
ving ad― hoc norm:‐

case No.:37/9/87-ALClノ 2017  Party Name:ARKEMA
CHEMICALSINDIA PVT.LTD.,

Mect No/Date:8/87-

ALC1/2018
13062018

Lic No/Datc:0310815869
21.09.2017

Status: ApProved

HQ File

:01/87/050/00478/AM18/

RLA Filc
:03/94/040ノ00505/AM18/

ASHOK

LDPE GRANULESLDPE/LLDPE/HDPE
BLACK AND WHITE
FILM

102375.00 kgLLDPE GRANULES

7875 kgHDPE GRANULES

WHITE MASTER BATCH
1575 kgBLACK MASTER BATCH

ial action as per Policy / Procedures

I「肛PORT ITEM
28350 kgLDPE GRANULESSURFACE PROTECTION

FILM MADE OUT OF
LDPE,LLDPE    AND
HDPE

LLDPE GRANULES

HDPE GRANULES

WHITE MASTER BATCH

BLACK MASTER BATCH

RELEVANT ADHESIVE

action as per Policy / Procedures

36
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需臨漱語籠需濡蕊il吾語濡語
議
…
鵬山血tDNMtt my語

following ad― hoC nOrms:―

case No.:38ノ 9/87¨ ALC1/2017    Party Namc:KAMSONS
CHEMICALS PVT LTD

37 HQ File:0t/87/050/00479/AMl8/ RLA File :03194104010052l/AMl8/ Lic'No/Date:0310816271
1 0. I 0.201 7

Decision: The committee observed that party has not replied to DL issued to them and decided that firm may be

reminded bY Post.

Mcct No/Date:8/87-

ALC1/2018
13.06.2018

Status:
Del'erred

む1:eN`.:J7/7/87-ALC1/2018  1Party Namc:PORUS
LABORATORIES PVT LTD

HQ File

:01/87/050/00116/AM19/

RLA Filc

:09/24/040/00340/AM18/

Meet No/Date:8/87- Status: Approved

ALCl/2018
13.06.2018

Lic.No/Date:09 I 0065549

t2.10.2017

Decision: Bascd on thc CXamination of the case of flrm by TCChnical Expert(Consultant(DNM))in fllC nO

01/87/050/00116/AM19,the Committee dCCidcd tO approvc following ad―
hoc norms:―

1鳥
品 漁 れ れ Ⅲ7m総

霜
壺  帷d赫 軌 ア  

…
ALC1/2018           1Deferred
13.06.2018               1

1責Q Fi18 101/87'030/oo450/AMl恵
/  RLA Filも

'63/95'646'oo32'/AM18/ Lic.｀

o/Date:0310816999   12.062018
■3.11.2017               1

:Declslon:Thc Committec considercd the casc as per agcnda and decidcd tO dctrthc mattcr.

Case No.:88/10/87‐ ALC1/2017 Party Namc:JK TYRE&
INDUSTRIES LTD40

Mcct No/Datei8/87-

ALC1/2018

IPIPORT lTEMEXPORTITEM
026741くgNEOPENTYL GLYCOL

獣第躍Bえ鍛̈
帥
路ほ

65/Synolac 20105-65

o l168 KgADIPIC ACID

Rl ."y take consequential action as per Policy / Procedures

1 035 KgMX90 SA90 100 050 ST POLY
PHENYLENE OXIDE PPO

C884083‐ CAPPED O.091V
BIFUNCTIONAL PPO

ⅣlETHACRYLiC
ANHYDRIDE MAAH

RA may take consequential action as Policv / Procedures

Status: Approved



HQ Fllc

:01/87/050/00578/AM18/
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RLA Filc

:05/23/040/00122/AM18/

Lic.No/Datc10510405272   
‐

o9.01.2018

DIPP Vide their CommunicatiOn No 7/153/2018-TSW,
the

Decision: Based on the Technical Comments flirnished by

Committee dccitled to approve tbllowing ad-hoc norms:-

case No.:43/1ノ87-ALC1/2018    Party Namc:GUJARAT FLUORO McCt No/Dttc:8/87-
CHEMICALS LTD           ALC1/2018

13.062018

HO Fiit:Oi/8ウ′030/o6643'AMiO/ 良LA rilc:」 4′
'4/04o'oo19o/AM18/ Lic.No/Datc:3410043816

2201_2018

Decision: The committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information'

41

a) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported'

b) Detailed manuiactwing process urong *itt i.Itni.urlurtin.uiion foiwastages claimetl at each stage and each of the

materials required in the manufacturing process'

, c) chemi.al nume, Technical specificaiilns of items proposed to be imported.

d) whether the scrap generated in the process is being reused or_not. Iinot the technical justification for its non-use tnay

be furnished. tf ttre s.i+ is being soltl, the sale value/iommercial value may be indicated'

e) Material balance indicating calculative statement of the requirement of eich of item for manufacture of each of export

product.

Status:
Deferred

IMPORTITEMEXPORT ITEⅣI

NATURAL RUBBER1812089 KgSTEEL RADIAL
PASSENGER CAR TYRES
(TUBELESS)REINFORCED
wITH POLYESTER TYRE
CORD FABRIC
TUBELESS TYRES FOR
PASSENGER CAR
APPLICAT10NS

VP.LATEX

CHLOROBUTYL RUBBER
23 32 KgCARBON BLACK

DIPPED POLYESTER
TYRE CORD FABRIC

BEAD WIRE
6 25 KgSTEEL TYRE CORD

0.475 KgRUBBER CHENIICALS
Antioxidants,

0 475 KgRUBBER CHEMICALS
PVI Rctardcr

Miscellaneoues Chemicals

ous Chemicals as Per

note 8 of the Hand Book of Procedure' Vol' II

RA may take conscqgglltia! :cttiol rsi Policy / Procedures

UdYOg Bhawan,New Del‖
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ё五:ι 雨614聯iたウ‐AtCjう01j ::急
濡獣:習輛 :

HQ File

:01/87/050/00046/AM19/

RLA Filc

:34/24/040/00297/AM18/

Mect No/Date18/87-

ALC1/2018
13062018

Lic.No/Datci3410043840

3001.2018

Status: APProved

eLti:t:ξ:isitragendaanddcddCdtoapprovcdお
HoWhg ad―hOc norln■

Declslon:Thc CommittCe considcr

42

Case No.:100 llVtI!-ALCllzOlT Party Narne: SINGH Meet No/Date:8/87-

PLASTICISERS & RESINS (l) ALCI/2018

PVT.LTD. 13'06'2018

i4]HQFile:01/87/050/00590/AMl8/RLAFile:051241040100538/AMl8/h;:o):/8,1..0510405488

)d thc casc as pcr agenda and dccided to rcfcrthe mattcrto TCChnical ExpcrtDecision:Thc Comm燎 CC COnSidCr(

(COnSultallt 2)

Status:
Del'erred

Status: APProved
Case No.:12l8/87-ALCl/2018 Party Name: SAFE FLEX

INTERNATIONAL LTD.,

HQ Filc

:01/87/050/00133/AM19/

RLA Fllc

:56/24/040/00041/AM18/

Mcct No/Datc:8/87‐

ALC1/2018
13062018

Lic No/Datc:5610005342

0202.2018

Decision:Thc Conllnittcc considcrcd thC casc as pcr agcnda and dccidcd to approvcd follov/ing ad―
hoc nornl:―

44

case No.:35/1/87‐ ALCl′ 2018

HQ Filc 101/87/050/00035/AM19/

Party Namei SNR
RECLAMAT10NS PVT.LTD;

RLA Filc:30/24/040/00017/AM18/

Mect No/Date:8/87‐

ALC1/2018
13.06.2018

Lic No/Date:3010104230

Status:
Deferred

ASHOK CHANDER S,′ 11「

棚 晨 :鮒囃鵬
Ml問
」棚 糀鳥思認;W

IMPORT ITEM

(RAW MATERIAL)
840000 KgSEMICONDUCTIVE

CROSSLINKABLE
SHIELDING
coMPoUND

cO―POLYMERS OF
ETHYLENE BUTYL
ACRYLATE
(RAW MATERIAュ
PEROXlDE
(RAW MATEIAL)
POLYETHYLENE WAX

(RAW MATERIAL)

RA may take action as Per PolicY / Procedures

EXPORT ITEPl
141 750 M TPP Fabric

15750M.T

RA may take consequential action as

45
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05022018

Decision:Thc ComlnittCc considcrcd thC CasC as pCr agCnda and dCCidCd to rcfcrthc mattcr to DIPP

誅 eM囲 ■ Lα″Ш 8 
ぶ 問 ふ

ASHA

RLA Filc

:03/94/040/00912/AM18/

CELLULOSE  MCCt No/Datc:8/87‐
ALC1/2018
13062018

Mcct No/Datc:8/87-

ALC1/2018
13.062018

Lic.No/Datc:0310819059

09022018

Status:
Approved

Status: ApProved

7/AMl9/ RLA File :03t94t040100898/AM18/ Lic.No/Date:0310818931
HQ File :0 l/87/050/0005'

06.02.201 8

Thc Committcc considcrcd the casc and dCCidcd to approVc adhoc norms on rCpcat basis bascd on thc

NC Mccting No. 10/87-ALC1/2017 hcld on 21.03 2018 and rcconlmcndcd as undcr:

46

Decision:
decision of the

HQ Filc

:01/87/050/00058/AM19/

Case No.:12′ 2/87¨ ALC172018  Party Name:ARKEMA
CHEMICALSINDIA PVT LTD,

47

Decision:Bascd on the examina● on of the case of irm by TeChnical Expcrt(Consultant{DNM})in ile nO.

01/87/050/00058/AM17,thc Committcc dccided to approvc following ad―
hoc norms:―

Case No.:9/8/87-ALCI/2018 Party Name: SONOEX Heef Meet No/Date:8/87- Status:

EXCHANGERS INDIA PVT'LTD ALCI/2018 Del'erred

13.06.2018

HQ File:01/87/050/00130/AMl9/ RLA File :34t2410401003241AMI8/ Lic'No/Date:3410043897
19.02.2018

Decision: The Committee consitlered the case as per agenda and decidetl to call from the firm following information

ASHOK CHANDE前

ON LINTER PULP(HS(ITC)
CODE)47020000/470610001

ETHYL CELLULOSE
(INDUSTRIAL/
PHARMA GRADE)

ETHYL CHLORIDE
3 710 kg

CAUSTIC SODA FLAKES/PRILLS
0 610 Kg

RA may take consequential action as per Policy / Procedures'

IMPORTITEM
0.2674 KgNEOPENTYL GLYCOLPolyestcr Resin SYNOLAC

E1239-65B/Synolac 9605S―

65/Synolac 20105‐ 65/

SYNOLAC E 1240S‐65

O H68 KgADIPIC ACID

RA may take consequential action as Policy / Procedures

48
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i. Type and composition of rubber Compound'

ii. Size of Gaskets.
iii. complete calculation for requirement of rubber compound for manufacture of Gaskets'

iv. Details of lndigenous inPuts.

Decision: The committee considered the case as per agenda and rlecided issue deficiency letter to the authorization

holder for sr"rbmission of the fbllowing information'

49
a) Technical descriptions/specifications, pefcentage composition (by weight) of the products to be exported'

b) Detailed manufacturing process utong *itt i"Ihnicallustificaiion toiwastages claimed at each stage and each of the

materials required in the manufacturing process'

.j Cft"rni.uf ,ame, Technical specihcations of items proposed to be imported'

d) whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may

be fumished. If ttre sciaf is being sold, the sale value/iommercial value may be indicated'

e) Material balance indicating ca-lculative statement of the requirement of each of item tbr manufacture of each of export

product.

Casc No.:7/8/87-ALClノ 2018

HQ File:01/87/050/00128/AM19/  RLA

ICase No.:13/8/87‐ALC1/2018  Party Namc:INDRA
'                     INDUSTRIES LTD

Party Namc:AUM UDYOG Meet No/Datc:8/87-
IALC1/2018
113062018

Flle:22/24ノ 040/00087/AM18/ Lに ,No/Date:2210015874
121032018

Status:
Deferred

Meet No/Date:8/87- Status: Approved

ALCl/2018
r 3.06.2018

Lic.No/Date: 56 I 0005368

21.03.2018
HQ File

:01/87/050/00134/AM19/

HQ File
:0 I /87i050/00 l32l AMlg I

5l-' Decision: The Cornrnittee

RLA Fllc

:56/24/040/00044/AM18/

Decision: The committee considered the case as per agenda and decided to approved fcrllowing ad-hoc norm:

Case No.:11/8/87… ALC1/2018  Party Namc:PACIFlC BULK
BAGS PRIVATE LIMITED

Mcct No/Date:8/87-    Status:Approved
ALC1/2018
1306.2018

Lic No/Datc:1310048914IRLA Filc

:13/24/040/00067/AM18/        22.032018

cOnsidered thc case as pcr agenda and decidcd tO approved following ad‐
hoc norm:

ASHOK CHANDER BH層

IPIPORT ITEl■ l

POLYPROPYLENE GRANULESPP WOVEN FABRIC
NARROW FABRIC

As per packing PolicYPACKING MATERIAL
(POLYPROPYLENE GRANULES)

action as per PolicY / Procedures

EXPORT ITEM QTY IMPORT ITEM QTY

BULK   BAGS/」 UMBO
BAGS (CONTENT OF

2857151く g PP Ⅵ′OVEN FABRICS/NARROW
FABRICS

300000 Kg



WOVEN
FABRICS/NARROW
FABRICS
285715 KG.)

Policy / Procedures
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52 He File :01/87/05 otootz4tAMtgt RLA File :021241040100003/AMl9/ Lic.No/Date:0210208362
25.04.20t8

Decision: The Committee considered the case as per agenda and decided to refer the matter to DIPP'

需誌蹟艦濡温LALSPVT造き淵留
にν87

Case No。 :3/8/87-ALC1/2018

Case No.:4/8/87-ALC1/2018

LTD 13.06.2018

53 He File:01/87/050/00125/AMl9/ RLA File :021241040100004/AMl9/ Lic.No/Date:0210208363
25.04.2018

Decision: The Committee c<lnsidered the case as per agentla and decided to refer the matter to DIPP'

Case No.:5/8/87¨ ALC1/2018   Palty Namc:PODDAR

漱漱酬 ALS PVT造き淵Tα
ν
"‐

LTD                      13 06 2018

Status:
Del'erred

Status:
Del'erred

Decision: The Comrnittee considered the case as per agenda and decided to approved following ad-hoc norm:

IMERCANTILE PVT LTD,

RLA Filc

102/24ノ 040/00008/AM19/

Party Narne: MINAR

Meet No/Date:8/87- Status: Approved
ALC l/2018
13.06.2018

Lic.No/Date:02 I 0208369

26.04.2018
HQ Flle

:01/87/050/00126/AM19/

No.:8/8ノ 87-ALC1/2018

54

Case
Mcct No/Datc:8/87-

ALC1/2018
13.06.2018

Lic No/Datc:3010104306

27.04.2018

to rcterthc mattcrto DIPP.

Mcct No/Datc:8/87-

ALC1/2018
‐1306.2018

RECLAIMAT10N PVT.LTD.,

責Q「 ile:o1/8'/036′ 6o12'′ AMi9′  良LA Fl18 1boわ 4′64o'o00b2/AM19/

Decision:Thc Cominittcc considcrcd thc casc as per agcnda and dccided

む:;t責。.:lo/患/81:ALむ 1/2blj    l:長,Nam`:青 iヽbs6ヽ
CHEMICAL PVT.LTD

Status:
Deferred

Status:
Del'erred

ASHOK91邸|:更劃潮
鷺驚延鰤酬部品衝4e毀]型

EXPORT ITEM
525 M T1250 M TPolyethylene bags

containing 500 MT HDPE
granules/ 500MT of LDPE
granules and 250 MT of
filler masterbatch

TShirt /garbage bags

262 500 M TFiller masterbatch

RA may take consequetti4 trgton ar_Pgl

咄 蝙 憾鱚
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RLA Filc:52/24/040/00077/AM18/ Lic No/Datc15210042628
08.05.2018

HQ Filc:01/87/050/00131/AM19/

Case No.:1/8/87-ALC1/2018 1Palty Name:RESPONSiVE
INDUSTRIES LTD

DeCiSiOn: ttre Committ.. lorria.r.A the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the tbllowing intbrmation'

a) Technical descriptions/specifications, percentage composition (by w-eight) of the products to be exported'

b) Detailed manufacturing process along with t".tni.ufluttiticaiion for wastages itaimed at eaah stage and each of the

materials required in the manufacturing process'

c; Cfremicat name, Teohnical specifications of items proposed to be imported'

d) Whether the scrap g.*ro,.d in the process it b;i"g rlused or not. Iinot the technical justification for its non-use may

be furnished. If ttre scrap is Ueing sotO, ttre sale value/iommercial value may be indicated'

e) Material balance indicating calculative *u,.-.ni ottihe requirement of each of item for manul'acture of each of export

product.

HQ Filc

:01/87/050/00122/AM19/

RLA Filc

:03/95/040/00162/AM19/

Meet No/Date:8/87- Status: Deferred

ALC l/2018
13.06.2018

Lic.No/Date:03 1082 I 38 I

01 .06.20 I 8

Decision:Thc Comm■ tcC Considercd thc casc and dccidcd

dccision ofthe NC MeQting No 4/87-ALC1/2018 hcld on 02

to approve adhoc norms on repeat basis based on the

05.2018 and recommended as under 
,

case No.:2/8/87-ALC1/2018 Party Namc:RESPONSIVE
INDUSTRIES LTD

Mcct No/Datc:8/87-

ALCi/2018
13.06.2018

Lic No/Datc:0310821383
101062018

Status: APProved

HQ Filc

101/87/050/00123/AM19/

RLA Filc

:03/95/040/00163/AM19/

Decision:Thc CommittcC considcrcd thc Casc alld dccided to approvc adhoc norms on rcpcat basis bお
Cd On the

ded“ on ofthe NC Mc:●ng No.4/87-ALC1/2018 hcld on 02.05 2018 and rcco響要ギ
墜堕型
事
堕二
π
=ァ
  |

Meeting ended with a vote of thanks to the Chair'

淵m辮柵 憾冊

I「旺PORT ITEMEXPORT ITEⅣl
WASTE&SCRAP OF PVC

ta ke co nsequential actio n a s pjllol'cl1 llggglr"s'

IMPORT ITEMEXPORT ITEM

PVC DRY BLEND POWDER

phthalatc(DINP)

RA may take consequ.nti

***********


